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0.A. 333 of 2004
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29,3405, Present.s Hon'hle Mr.Justice O.Stvarajm
- Vj.ce-cm.lman. : - ’

<

N It is the grievance of the appuoinf.
that without. making anyproper “ad judica=
_ . tion purpertedly towards less ef steck:
SO .t . found by the Respondent, the Respondent
) - ~ authorities deducted a sum of R 54,000/~
- from the salary of the applioam. The
} .applicant hes filed representatvions
‘ dated 15.5.98(Annexure.9), 2..9.01
(Annexure 1e) and 264242002 (Annexure 11)
- hofore the bivisional Railway Manager,
. _ NePiRailway, Lumding, wut no decisien
. has heen taken en the said representatio:
) Mr.U.K.mir. learned counscl for the
Cervon T N appl.toant submits that the Respendents
R : ‘ had recevered entire amount from the .
S sal.au:y of the applicant witheut taking
any Qecisien &the z:apresentation
snhm:l.ttad by the appli Ce l‘ll‘oJclu
: Sarkax, 1oarna!2éwﬂe1a}%i’ao heard for
e i ;‘ ;i L t:ha Rospondenta. Since the .recevery

. R *have been fully effeqt.ed from the
. S ry of the applica V{ of the
e - £t fa Aﬁ%%?éﬁm caf J)ispocd&u?

i fcvf by dirfeq:ting the 3rd. Respondent
to dispose of the roprosentatiens
datad 15,5, 98(Annamre 9) .26.9.01

1 (Anneamre 1@)and 26.2.2”2(Annmrc 11)

{
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{

kol SUREEEE w,r -as eacpeditiously as. posaihle at any
| - ) . rate within a period ef twe menths
i A . »&- from ‘ﬂg;be date of regej. of the copy
| SO ’ - of thtzvocx;der. 'rhe ap, o‘-mt will
L e p:oduce the copy of this erder before
f_':,., - 0 ky‘ )\?b M M‘VW - the 3xd Respondent for compliance.
e A copy Of! this order Be furnie
-.'; R ot N_,,&’;" JF“ %« shed to the’ 1enmed counsel for the
R e XD e \\-L\“‘? Respondentsej&o »
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THE CENTRAL ADRINESTRATIVEATRIBENGL: :SUNSHATI BENCH
: GLIWAHAT L ‘

0.0, Mo. 3239 of zoss

Shri Rakesh MNath Khare
==« Applicant
Y- -
The Union of India & Ors

« =« Respondents

The applicant has by way of this application
assaiied the arbitrary and illegal action on the part

of the authorities in proceeding to deduct an amount of

- Rs.54,886/—~ from the salaries purpntedly towards . loss

mf stores without however ascerating the fact as o

whether the said loss had occassioned due to the fault
" of thé applicant. The period during which the loss had
| taken place the applicant was not in charge of thse
- stores in gquestion and had been given the charge of the
Tsmid stores with the shortages for which he has now
bzen penalised. The repeated requests of the applirant

- for  an enquiry into the matter for ascerfaining as o

whether the applicant is guilty for the said losses has
" failed to evoke any response. Further, deductions wHere

-made towards recovery of the said amount without any

notice and without affording an oppurtunity of hearing

to  the applicant. Left with no nther alternative the

jagplicamt has come under the protective hands of vour

‘lardships praving for redressal of his greivances.
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IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL : : GAUHATI BENCEH S L 0N
| GUWAHATI N R
WX e
3
0.A. No:- 200 =SS
BETWEEN

8ri Rakesh Nath Khare

‘Son of K.N. Khare

Section Engineer, N.F. Railways,
Jagiroad, Assam

s oee oo Applicant,
-AND-

1) The Usion of India, represented by
 the Secretary to the Government of India,
| Ministry of Railways, Rail Bhawan, New Delhi,

2) The General Manager, N.F Railways,
. Maligaon, Gauhati.

3) The Divisional Railway M anager, N .F. Railway,
Lumding, Assam.

4) The Senior Divisional Engineer, N.F. Railway,
| Lumding, Assam. ‘

55 The Divisional Railway Manager (P), NF. Railway,
- Lumding, Assam. .

««owe. Respendents

15
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EiTAILS OF THE APPLICATION

..—.wW:T.T::— s e

1. | PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

i

. This application is directed against the arbitrary and illegal action on the part
@]bf t:he Respondent authorities in proceeding to deduct a sum of Rs. 54,000 (Rupees
‘fxﬂ}'v four thousand only) from the salaries of the applicant, purportedly towards loss
of stock, without anmy notice and/or affording an opportunity of hearing to the
g;pg'&licant. This application is also directed against the inaction on the part of the
%mti;writies in taking steps to determine as to whether the loss of stock was
%lhtt;!}hutabie to the applicant.
i

2. JURISDICTION OF THE TRIBUNAL:

| The applicant declares that the subject matter of the application is within the
jurisdiction of this Hon’ble Tribunal.

3. LIMITATION
b
! . The applicant further declares that the application is filed within the
‘f,limlhtation period prescribed under Section 21 of Administrative Tribunal Act, 1985,

]4 - FACTS OF THE CASE

1' I ~ :

54.1!, That the applicant is a citizen of India and as such he is entitled to all
;’tha_! rights, protections and privileges as guaranteed under the constitution of India
and the laws framed there under.

i

4.2. That the applicant is presently posied as Section Enginser, Jagiroad
Eﬂn{;ier the control of the Respondent No. 3. The applicant since the date of his initial
genﬁfry into service under the Respondents have been discharging the duties assigned
fo f:i:iz to the best of his ability and without blemish fo any quater.

i
|
i
i

43 That your applicant states that while posted as Inspector of works

l?fGi".}Ef‘KXJ , he was vide order dated 10.5.94 directed to take over the charge of the
]




Ltoreﬂ and other establishments attached to the post of CIOW/ I&ar:mg’mj As the
bredeceswr of the applicant in the post of B'W/ Karimganj had proceeded on
reiirement without handing over the charge of the stores attached to the
establishment of 10W/KXJ, a committee consisting of three senior officers of N.F.
Ra;lwayq was constituted for the purpose of stock taking. The applicant was to be
handed over charge of the said post and the esthablishments attached to it including
the stores, by the committee after completion of the stock taking exercise.

A copy of the order-dated 10.5.94 is annexed herewith and marked as
Annexure - 1.

5544 That the committse as constituted, consisting of a) The Asstt.
Engmeer / 1/ Badarpur Ghat, b) Inspector of works/ Gr.I/ Sharum Nagar and ¢) The
Senior Electric Foreman, Badarpur, with able support and assistance of the
applicant, proceeding with the task of sscertaining the stock position of the stores
attached to the post of 0W/ KXI. Upon comp}etmn of the task of stock taking, the
committee handed over the charge of the stores attached to the said post to the
':pphcant on 30.6.94.

4.5 That the stock position as was brought out in the stock taking exercise
as initiated by the said committee was posted in the stock Register. The Storage/
excess as was found was duly communicated to all concerned by the applicant and
the same was also recorded by the said committee in its report. The storages as was
Eﬁetected during the said stock taking exercize, had arisen during the tenure of the
applicants predecessor in the post of IOW/KXJ, Shri P.P. Dhar Ex-IOW/ KXJ. The
dpplicant had taken over charge of the said stores with the said storages.

4.6 That after taking over of charge by the applicant of the said stores,
Eurther verification of the stores was ccnductec in the month of December, 1995 and
the shortages as was highlighted in the report of the said committee while handing
sver the charge of the stores to the applicant, was again pm}ecred in the stock sheet
in pursuance to the verification of stores as cartied out in December 1995. the
sho:tageﬁ as noted during the stock verification as carried out in the month of
Decembet pertain fo the shortages that had already taken place before the applicant
ﬁa& taken over charge of the said stores,



.7 That your apsiwani sfates thef, poised thus he was ghocked and
upu«érzd to leara that an ameunt of Ry, 1500/ was to be deducted from hiz salaries
fm the month of March 1997, Such tecovery was being effected without disclosing
the rsason for the seme and without giving to the applicant an opportunity of
111:6 ring. Accordingly, the applicant vids his representation dated 29.3.97 drew the
“ﬂammn of the Ravpm‘rjem No: 5 to ths illsgality being committed against him in
p' roceeding to deduct a sum of Rs. 13500/= from his salaries for the monthof March
1997 without any thyme and reason. The applicant prayed for stopping the

[
urportad recovery and for payment of the amount recoverad. .

Qd-_‘.—'—-— ——— ——.
i ~

A copy of the representation dated 292.3.97 iz annasxed herewith and
marked as Annexure = 2,

s e

-
E-<]

That the deductions as was made in the salaries of the applicant for the
nonth of March,1997 was continned thereafier in the subs sequent months and the
pplicant was communicated with a copy of a communication dated 27.3.97,

wherein direction for recovery of an amount of Rs. 54,000/= from hiz salaries was
a}:fiery d. The loss of stock for which the recovery was initinted, had not ocourred
m!ng the tenure of the applicant, but had occurred during the fenure of his
pe"f:{ ecessor in office, Shei PP, Dhar. Such direstion came to be issued basing on the
%hm?ﬁgea ag detectzd during the stock verification carried out in the month of
Dcmmb“x 1995 aud without tailying the stock position us brought out then with the
*“lfm.k position as reflected in the stock taking exercise ss caried out by the
ﬁm’mzti?e prior to handing over the charge of the said stores to the applicant.

““".:ﬁ:

! A copy of the communication dated 27 3.97 is annexed herswith and
| marked as Annexure -3,
{

i

4.9 That on rsceipt of 2 copy of the Annexurs - 3 communication dated
"‘;7. 97, the applicant vide his representation datcd 1.4.97 clarified the matter and
?t orlia, stated thersin that the shortage as reflected in the stock register for the
eri 24.7.95 to 11.10.95 and 12.12.95 to 19.12.95, had existed before he had
ts taken over charge of the stores in question and he had taken over the f}aarge of the
.i;tr} res with the said shorfages. It was also highlighted that the shortages in question
were also reflected in the charge handing over sheet as prepared by the Spl.
zl*,:o mmittee constituted for the purpose of handing over to him the charge of the said
stores. Accordingly, the applicant prayed for an examination of the muiter and for
stopping the recovery being effected

e It




A copy of the representation-dated 1.4.97 is annexed herewith and
marked ag Annexure — 4.

- 4.10 That in pursuance to the representation dated 1.4.97 as preferred by

the applicant, the Respondent No: 3 vide hiz communication dated 11.4.97,

 intimated to the applicant that the recovery was initiated in terms of the minutes of

the joint meeting held on 19.7.97 and enclosed a copy of the minutes of the said
meeting. The applicant clarified the matter vide his representation dated 30.5.97 and
therein reiterated the contention as made by him in his representaticn dated 1.4.97.
The applicant also enclosed along with his said representation the stock position

. statement as prepared by the said committee. In his representations the applicant had

highlighted the fact that the shortages for which recoveriss have been dirscted fo be
effected from his salaries existed before his taking over the charge of the said
stores. :

A copy of the communication dated 11.4.97, minutes of the joint
meeting held on 19.7.97 and the representation dated 30.5.97 are
annexed herewith and marked as Annexure — 5,6 and 7 respectively.

411 That your applicant states that, in pursuance to his representafion
dated 30.5.97 the Divisional Engineer/Il, Lumding vide his communication dated
19.6.97 directed the applicant to submit the relevant documents in connection with
the stock sheets for taking further action in the matter. The applicant as directed,
proceeded to furnish the relevant materials for the purpose of arriving at a just and
fair decision in the matter.

A copy of the communication dated 30.5.97 is annexad
herewith and marked as Annexure - 8.

4.12 That your applicant states that inspite of the fact that the stock position

a3 inherited by the applicant tallied with the stock position as reflected in the month

of December 1995, the authorities failed to stop the recovery being effected from his
salaries. As such the applicant vide his represenfation dated 15.5.98 drew the
attention of the Respondent No : 4 to the factual position as existing in the matter
and prayed for stopping of the recovery as being effected from his salaries.



. A copy of the representation dated 15.5.98 is annexed herewith
and marked as Annexare - 9.

| 413 That your applicant states that the authorities inspite of being made

awate about the actual factual aspect of the matter failed to take a2 decision in the

- matter and the applicant continued to suffer for no fault of his. The deduction as

being effscted continued tll the month of February 2000 and the amount of Rs.
54,000/= came to be recovered from the salaries of the applicant. The applicant was
discriminated against inasmuch as he had been forced to make up for the loss of

~ sfores despite the fact that the shortage had not occurred during his tenure. It is the

atimitted position, that the shortage for which recovery has been effected from the
salaries of the applicant had existed even before the applicant had bsen given the
charge of the said stores and this position is reflected in the stock statement as
preparsd by the commilice constituted for the purpose of handing over the charge of
said stores to the applicant,

4.14 That the ppd ant being aggrieved by the illegal deprzvatwﬁ being
meted out to him and in continuation of his sarlier appeai again preferred
m{;rp.‘*erzzanan dated 28.9.01, praving for redressal of his grievances. The applicant
again vide his vafﬁqﬁﬂfﬂtlﬂﬂ dated 26.2.02 expxemed his grievances af the deiav
acmqmmﬁﬁ in taking a decision in the matter by the authorities,
A copy of the representation dated 28.9.01 and 26.2.02 are
annexed herewith and marked as Annexure - 10 and 11
respectively.

4,15, That your applicant statss that prior to handing over of the charge of
the said stores to him a stock taking exercise was carried out by the authorities and
he was handed over the charge of the same by the committse constituted for the said
purpose. The shortages as was available at the time of taking over of charge of the
stores by the apphca it and which was noticed and recorded by the said committee,
ggain was reflected in the stock faking exercise undertaken in the month of
December, 1995, The respondent authorities basing on the stock sheets prepared
after the stock taking exercise carried out in the month of December, 1995
p!roc\;ed»d to direct recovery from the salaries of the apg;iir:mi for the loss
~ gecasioning to the Railways for the shortages as was detected in the stores without
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however taking note of the fuct that the said shortages had ocourred befors the
teking over of charge of the storse by the applicant. It is the admitted position that
the shortages for which the applicant has been penalized had not occurred during his
tenure and had oocurred dusing the tenure of his predecessor in office. As such the
applicant has been forced to suffer for no fault on his pait.

4.16. " That the applicant submits that had the Respondent authorities acted in
the mauner fairly there would have arizen no occasion for imposing upon the
applicant any penaity. The Respondent authositiss actad in the matter without any
application of mind and while proceeding to direct recoveries to be effscted from
the applicant failed to take into consideration the report prepared by the said
committee 2= regards the stock position at the time of handing over the charge of the
zaid stores to the applicant. Further, no proceeding whatsoever was imtiated by the
authorities to ascertain the involvement of the applicant in the matter of loss of
stock, The faflure on the part of the Respondent authorities in net taking into
consideration the materials vital of the purpose of suriviog af a just and fair decision

{n the matter resulted in the applicant being imposed with penaltiss for no fault on

aig part.

4.17, That thiz application is being filed bonafide for securing the ends of
justice.

5. GROUNDS FOR RELIEF WiTH LEGAL PROVISIONS:

i1 For that the impugnad aciion on the part of the Respondent authorities
iz arbitrary, illegal and vielative of the principles of natural justice.

For that the applicant fus been penalived in the matter by the
espondent anthorities without however determining his liability in the matier by
initiating & departmental procesding. The recoveries being effected from the salaries
of the applicant were so effected without affording to the applicant an oppertunity

-



of hearing and he came to be penalised for no fault of his. As such the impugned
avtions on the pait of the respoudent authoritics are bad in law and liable fo be set
azide and quashed.

5% For that befora procaeding to act upon the stock shoets as prapared in
pursuance to the stock taking exercise carrisd out in the month of December, 1543,
the respondent authorities miserably failed to take note of the steck position that
existed at the time of handing over of charge of the said stores to the applicant
inasmuch as at that relevast point of time also the shortagss as recorded in the
menth of December, 1995 existod and this aspect of the matter was also duly
noficed by the committee constituted for the purpose of handing over of charge of
the said stotres to the applicant. The failure of the applicants to take into
considaration relevant materials for the purpose of arriving at a just and fais dacizion
in the matter has cansed irreparable loss and injury to the spplicene. As such the

impusned rotious on the pust of the authoritivs ure voud ab-nie,
54, For that in any view of the matter the impugned actions on the part of

the Respondent anthorities canuot be sustained aud are tiabls to be set aside and
quashed.

6. DETAILS OF THE REMEDIES EXHAUSTED:

" The Applicagt declares that he haz no other alternative znd sfficacious
alternative remedy except by way of filing this application.

7. MATTERS NOT PREVIQUSLY FILED OR PENDING BEFORE ANY
OTHER COURT:

The applicant furthsr declares that no other application, writ petition ar suit
in respect of the subject matter of the instant application is filed before any other
Conrt, Authorty or any other Beneh of this How'ble Trbunal nor any snch
application. wtit petition or suif 5 pending before any of them,



8 RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above, the applicant prays that this
application be admitted, records be called for and notice be issued to the
Respondents to show cause as to why the reliefs sought for in this application

should not be granted and upon hearing the parties and on pornsal nf the records, be.

pleased to grant the following relisfs:

8.1 To declare the action oa the part of he Respondent authorities in proceeding
to recover an amount of Rs. 54,000/- (Rupses Fifty Four Thousand} from the
salaries of the applicant as illegal.

8.2 To direct the Respondent anthorities to repay fo the applicant the amount of
E5.54,000/- recovered from his salaries along with interest @12% w.c.f the date of
effecting the said recovery Gill the date of repayment of the zeme,

8.3  Cost of the application.

£.4  Any other relief/reliefs to which the applicant is entitled.

2. INTERIM ORDER PRAYED FOR:

In the facts and circumstances of the case the applicant does not pray for any

interim dirsction.

16. ...
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11. PARTICULARS OF THE I.P.O:

B1P. ONo. i JoY133713
ii) Date 2. 1.-0¢
iiij Payable at : Guwahati.

12. LIST OF ENCLCSOURES:

As stated in the Indsx.



VERIFICATION

‘ I, Shri R.N. khare, aged about 45 years, son of K.N.Khare, resident of
Tagiroad, Assam , applicant in the accompanying application do hereby solemnly
affirm and verify that the statements made in paragraphs (,2,3, 41, ' ¥4, v-5, 44, 47

LG8, G415, Wi 41 and ¢ fo 12 2T true to my knowiedge ; those made in

.. Dparagraphs 4-3,4€,y 100md 411 being matters of record are true to
my information derived there from and the rest are my humble submissions before

this Hon'ble Tribunal.

And I sign this verification on this thed8/%" day of Novemhe2004.

Rokask Nottin Khare

-



N.F. RAILWAY,

b Office of the Divizional Rly.
‘ Manager {Works) Lumding.

;;}mw ORDER
|

i hri RN, Ehare TOW/ Gr. I/ KX is hereby posted a5 LO.W/Karimganj, Hs will
m}_'e charge of establishment, Stores and others under the jurisdiction of ¢ ‘IG%’ EXL

'ﬁlts{ hag the approval of Sr. DEN/LMG

Divigional Enginser (1),
- Lumding,

‘*Io W/ 349/ LM/ IV/ U/ W-3/ 132 Dated 10.5.94
!

;f:epy ig fem'm’ded for information and neceszary section please.
! {1)  AEN/ I/ BPT. He iz requested to guide the committee in the above stock
talang. He 15 to fix up the date for committes for taking over the above stock
] The committee formed earlier will remain as it v and handover the charges of
1 IOW to Shri BN, Khare instead of Shri 3.5 Roy, Order earlier.
{2y  10OW/Gr. ¥V IM3. He is requested to witnessing the taking ever the charge of
' stores of Ex- CIOW/ 3.
(ﬁ) Sr, EF/ BPB. He ir requested to associate with the above stock Taling,
{4y  Sr. DEN/ LMG. Hs is requested to direct Shri KR, Chowdhury. 5r.. EF/ BPB
to associate with the above sfock Taking on the date.

' For Divigional Rly. Manager {Works).
' Lumding.
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ANNEXURE -2

._g‘gu_ .._A

DRM/ P/ LMG.
MN.F Railway.

Bubject : Recovery of Rs. 1500/ from monthly Salary.

e

Bir,

I'have the honour to inform you that it is very much astonishing that an amount of
Re. 1500/~ was deducted against recovery from my salery bill for the month of March 97
%&'iﬂmut any prior information. The cause of my recovery was also not intimated to me.
50 for my knowledge goes there is no such recovery against me,

Hence you are requested to stop the recovery immediately and arrange to pay the
racovery already made from my salary,

1

Yours Faithfuily.

e

-0py to :- DEN/ I/ LMG for information and necessary action please.

Yours faithfilly

B.N.Khare
\ INW/ I/ KXT
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: N
Ogiéo < tho \ &
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ANNEXTURE 4
‘To: DRM/ W/LMG : Date :- 07.04.97
. NF Railway.

‘Subject: - Recovery of an amount of R, 54.000/= against stock sheet No. 8/1/ 1 to

8/1/25 dated 24.7.95 & 11.10.35 and 8/1/1 to 47 dated 12.12.954¢0 19.12.95,

Reference: - Your L/ No: W/ 219/ LM/ I/ 10W/ MBS/ W-3/ 276 dated 27.3.97,

3ir,

© Most hutbly and respectfully I have the honour to state that your shove lefter was
resived on 31.3.97. I could not agree with the cortents of the letter. The stock
verification was done during niy tenure and above stock sheet was framed inmy period
.and also signed by me with due remarks in right hand side of the stock sheet. The short/
‘expess which were projected in stock sheet was actually not occurred during my working

- pefiied. My predecessor Shri P.P. Dhar retired from service without handing over the

icharge of stocks. After a lapse of about 3/ 4 months a special committes was framed by
,3r. DEN/ LMG for handing over the stores of Sri P.P. Dhar Ex-CIOW/ KXT. Accordingly
' the special committee after physical verification of etock handed over the stores of IOW/
(KK to me, during which there was short/ Excesses of material which was projected in
“handing over sheet and submitted to you vide this office L/ No: 5/0 dated (1.7.96.
 Subsequently during my working period as IOW/ KXT stock verification from store
department was done in the month of December 95 and the shortage/ excesses of
|material, which was shown during the period of Sri P.P. Dhar Ex-CIOW/ EXJ in handing
aver/ taking over of chibrge through spl. Committee was prajected in stock sheet under
reference.

=0, the recovery against stock sheet under refsrences should not be raised against
'me; The actual short/ excess is during the period of 3ri PP, Dhar and the above recovery
-should afso be raised against Sri P.P. Dhar.
~+ Hence you are requested fo go through the matter and arrange to waive up the
recovery from my shoulder and stop the recovery immediately. The action taken may
‘kindly be intimated to me.

Yours faithfuliy.
R.N. Ehare
LOW/ I/ KXT
Copy to: For information & n/a nlease.
‘1. GM/ W/ MLG
2. FA & CAG/ 8V/ MLG
'3 ?EN/‘ I/ LMG.
4. DRM/ P/ LMG-For information and he is requested to stop recovery immediately

Yours Faithfully,
R.N. Khare
IOW/ W EXJ
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ANNEXURE .§
NO. Wf 219/ LM/ TV V PHIIV W-3/ 165 Office of the DRM (works)

LMG, N.F, Railway
Dated :- 11/21-4-97
Shri RN, Khare
IOW/ KXJ.

Sub:- Recovery of an amount of Rs. 54,000/~ against vour S/ Sheet No. $/1/1 to 8/1/25
dt. 24.7.95to 11.10,95 & 5/1/1 to $/1/47 dt 12.12.95 10 19.12.95

Ref':- Your letter No. NIL dt. 01.4.97.

In reference to you letter under refer it is to inform you that the recovery was made as per

Jt meeting held on 19.2.97 with Sr. DEN/ LMG, ADAO/ LMG and Sr. [SA/ Hd, qrs.
. .Xerox copy enclosed here with for your information.

DA : 1 (one) Xerox copy enclosed.

Sd/- illegible

For DRM (W) LMG.
N.F. Railway.
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ANNEXTRE 6

Minutes or the joint Meeting heid on 19.2.97 with Sr. DEN/ LMG,
ADAO/LMG and 3r. ISA/ Hd, Or.

(3) IOW/ EXJ- 5/1/1 to 5/1/25 dated 24.7.95 t0 11.12.95,
The duplicate copy of the stock sheet 3] ong with the remarks war rent to FAR
CAQ/ LMG vide this office letter No. W/ 219/ LM/ I/ KX/ W-3/ 05 dated
1.8.96. The shortage against the stock sheet comes to Rs, 54.000/- (Rupees fifty
four thongand) only for which Shri BN Ehare, IOW/ I/ KXJ was mada
responsible. Arrangement may pleaze be made for early recovery of the amount
fom Shri RN Khare, [OW/A/EXT under intimation to FA & CAQ/ SV/ LMG
for the closure of the stock Sheet,

Recovery will be start from March, 97 in instaliments,

B () N

X [ 4
(7)...

- Sd/-illegible Sd/-illegible Sd/-illegible
R Das, 5K, Dutta, 5.C. Baak.
ISA/HA. Q. ADAQ/ LMG. Sr. Den/

LM
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ANNEXURE -7

To: 5. DEN Date :- 30.5.97
W.F. Railway.
Lumding,

{Through proper channel).

Subject: - Recovery of an amount of Rs. 54,000/= against stock sheet No. 3/ 1/ 1 to
25 dated 24,795 t0 11,1095 and §/ 1/ 1 to 47 dated 12,12.95 0 19,1295,

Reference: - DRM/ W/ LMG. L/ No: W/ 219/ LM/ T/ I Pt-T/ W-3/ 165 dated
21497

Sir, \
' Most humbly and respectfittly T have the honour to atate thaf your above letfer was
received on 31.3.97. I could not agree with the contents of the letter. The stock
verification was done during my tenure and above stock sheet was framed m my period
and also signed by me with dug remarks in right hand ide of the stock sheet. The short/
excess which were projected in stock sheet was actually not occurred during my working
period. My predecessor Shri P.P. Dhar retired irom service without handing over the
charge of stocks. After a lapse of about 3/ 4 months a special committee was frumed by
Sr. DEN/ LMG for handing over the stores of Sri P.P. Dhar Ex-CIOW/ KXI. Accordingly
the special committee after physical verification of stock handed over the stores of IOW/
KX to me, during which there was short/ Excesses of material which was projected in
handing over sheet and submitted to you vide this office L/ No: 5/9 dafed 11.7.96.
Subsequently during oy working period as IOW/ KXT stock verification firom store
department was done in the month of December 95 and the shortage/ excesses of

‘material, which was shown during the period of Sri P.F. Dhar Ex-CIOW/ KX1I in handing

pver/ taking over of charge through spl. Committee was projected in stock sheet under
reference.

So, the recovery agsinst stock sheet under veference should not be raised againgt
me. The actuul short/ excess is during the period of Sri P.P. Dhar and the above recovery
ghould also be raised against S P.P. Dhar.

Hence you are requested to go through the maiter and airange to waive up the
recovery from my shoulder and stop the recovery immediately. The action taken may

kindly be intimated to me.

‘DA Xerox copy of 45 sheets showing Short/ Excess prepared by committes,

Copy te: For information & n/a please.
1. GMY W/ MLG
2. FA & CAO/ 3VIMLG
3 DEN/I/LMG
4. DRM/ P/ LMG

Yours Faithfully.
R.N. Khare
IOW/ T/ KXI
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ANNEXUZE -£

M.F. Railway
OFFICE OF THE
DRM(W) LUMDING.

!
Mo, W/ 219/ LM/ 1Y U/ PeTIV W-3/ 218 Dated ;- 15.06.97.
” To,

SE {works)/ EIXI.

MF. Bailway.

Sub: - Recovery of an amount of Ra. 34,000/~ against Stock Sheet No.

S/1/1/ to 8/ 1/ 25 dated 24.7.95 10 11.10.95 and 5/ 1/ 1 fo 5/ 1/ 47
dated 12.12.95 0 19.12.593.

Ref - Your L/No. NIL dated 30.05.1997,

In reference to your letter no quoted above, You are requested to submit the
ledgers in comection with the above Stock Sheat for taking further necessary action from

thiz end. R

' Sd/-1llegible
' . Divigional Engineer/ IT
Lamding.

Copy to AEN/ BPG for information please,

Divigional Engineer/ IT
Lumding,
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ANNEXURE -¢

1’1‘9,’
I 5r. DEN/ LMG Dt. 15.5.98

N.F. Railway. From:~ R.N. Khare

IOW/KXJ
Through:-  Proper channel,
Subject - Recovery of an amount of Re. 54,000/~ against stock sheet No : S/ 1/ 1 to
S/1/25 dated 24.7.95 to 11.10.95 and S/ 1/ 1 to 8/ 1/ 47 dated 12.12.95 bo

il

19.12.95.

\Reference:- DEN/ I/ LMG's L/No. W/ 219/LM/ 11/ 1 PC-IIL/ W-3/ 218 dt. 19.6.97.

If‘
i

Sik,
" Inreference to DEN/ I/ LMG’s letter quoted above T have submitted the ledgers
_in comection with above stock sheet and ledgers were tallied with sfock sheet in stores

- gegtion af Lomdiag,
But the recovery is not stopped vet. It is still being debited from my salary.

Hence you are requested fo go through the matter and arrange to waive up the
 repovery from my shpulder and stop recovery immediately.

Yours Faithfully.
R.N. Khare
| 10W/ KXJ
. Copy to ;- For information and necessary action please. .
‘ DEN/ I/ LMG
DRM/ P/ LMG
Yours Faithfilly,

B.N. khare
IOW/ B
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DRM/u/LMG

M, FeRLY
?l i
I .
' SUbjeCt i RecoVery of an amount of Rse-54, 000/~ against

stock sheet Not S/I/I to 5/1/25 Dt- 24,7,95 to
11.10,95 and s/I/I to 47 Dt= 12,12,95 .to 19,12,95

Roferencet~ My letters dt 29,3.97,01.4,97,30,5.97 end 15,5.98
Respecfed Sir, R
On above subject and reference, I like to lay
doun following few lines for your kind information
please, . ' '

on seeing recovery of Rg-1500/~ from my salary
of march 97 without any prior intimation,[ wrote
a letter dt 29,3, 97 to ORM (W) LMG tu know the reasor

| | for such recovery. =

In the meantime a copy of latter of DRM(W) LMG No-
u/219/LM/1/IDU/MBS/U -3/276 dt-27,3.97 was received
on 31.3.97 at the office IOW/KXJ mentioning to start
recovery of Rs 54,0004 Prom my salary aghinst stock
sheet, Thean I.Qrote a letter dt 01,4.97 to NRM( W) LMG
stating everythiﬁg and requested to waive un the re-

% covery., - e '

: Further in response to your L/No:W/219/LM/TT/1/pt

| 111/U-3/165 dt 11/21.4.97, 1 urote 2 letter dt 30.5-
97 1u=t1fy1ng my innocense and reduested to wailwe up

the rbCOVerY.

: Vide youf]L/No:,U/219/LM/II/I/pt-III/ng/vya dt =
b 19.6,97, I submitted the office records to vour of £i-

ce for checking.

f .
b Aﬁaln I wrote a letter dt-15,5,98 For stOpnlng the
recovery £ rom my salary. But the recovery did not stop

AQ' . ‘and continued till Feb! 2000 “
'4 \V; | Nou I like to say that above ‘mentioned debit ehould
g&ﬁ k/' not have raised againet me. S0 the recovered amount
- @\ with interest shoyld be paid to me at‘ah earliest,
¢¢‘ VN | : ' '
@ﬂ : Moping for your kind consideration. °

Copy to:DRM(P)LMG: For kind information
& necessary action please.

@) |

o Yours faithfully
. q:"iq Q_QMR Vodin Yhane
e, - SC o

sg?,ﬂ o\k&a\ ‘f . A8
. _ .




Ayinexure ~ [ [

| 292 -
i ') '_
I e N.F.RLY.
0, . ' ,
. . . \A Q620
DRi(W)/LMG \ :
‘N.F.Railwey.

Sub s Recevexy o.f an 'am..uut of it8, 54000/- against steck shéet Hes -
S/ 1Y 1% 5/925 dt 24.7.95 to 11,70,95 and S/ 1 te 47 dt.
12.12,95 te 19-12-95. o Co _

- Ref 3 NN l.tt.re dtd-29c3o97’ b1.4097’ 30.5.97,.. 15.5.98 and 2809.01;

'Reépagted sir,

with due respect i'likc e state that several appeals were made
vide abave reffered lettexs en -abeve subject but ne decisien tuken in
uy faveu.. New I feel that I have been deprived ef justice. '

rhe ciccumstances hos beund we te toke shelter ¢f ceurt of law.
This is for-yeur kind inforuatien please.

o
v

I 45
4

Cw e Your's fai thfully.
< RN Kk
' SE 1o
:Cdpy te 3 DRM(?)/LMG . fer kiid infermatien ploasei:.
,vi'.

Your's faidhifully.

7_ RN Waane
L - CSehie
v L/ & |
y Vo .
AR
. "f‘;o?
. .
"
A
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